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as the House is no doubt aware,
there have been three changes in the
Steel Ministry, On a particular
date, as to who was the Minister,
there is nothing to hide. But, obvi-
ously, the hon. Minister cannot make
a guess and unless he has checked
up he cannot say who was the Minis.
ter on a particu’ar date. We know
three Ministers were there, and he is
the third Minister.

Shri Surendranath Dwivedy : The
Chairman of the Public Accounts
Committee is present in the House,
He can tell us who was the Minis-
ter.

Mr. Speaker: If the Chairman of
the Public Accountg Committee can
tell us, he may do so,

Shri Morarka (Jhunjhunu): Sir,
so far as we are concerned, we have
examined the accounts and on the
basis of our examination we have
given report. We did not enquire
about the name of the Minister at any
time. (Interruptions).

Mr. Speaker: Order, order. 1 am
asking the Minister to get the name
and report to the House before the
House rises.

13.32 hrs.

STATEMENT (UNDER DIRECTION
115) re. SEARCH OF SHRI HAVELI
RAM'S HOUSE AND REPLY
THERETO
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“These Rs. 40 lakhs have been

got back but Rs. 35 lakhs have
not come back yet.”
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The Minister of Finance (Shri
Sachindra Chaudhuri): In the course
of the half-an-hour discussion on
24th March, 1966, relating to alleged
raid on the house of an astrologer, 1
stated that a search was made in
some premises ‘tn Daryaganj. It has
been alleged that my statement is in
contradiction to what the Minister of
State told the Lok Sabha during
question hour on 24th February, 1966
viz—that the residence of  Shri
Haveli Ram was not searched. My
statement does not in any way lead
to the conclusion that the residen-
tia] premises of Shri Haveli Ram (at
No. 3 Daryaganj, Delhi-6) were
searched. What was searched was the
business premises of Messrs., Joshi
Traders, their address being 32,
Netaji Subhas Marg, Delhi-6. It is
the locality which is indicated—
Daryaganj locality.

2. The address of Messis. Joshi
Traders appears on page 368 of the
telephone directory (February, 1966)
as No. 32. Netaji Subhas Marg. Al-
though below this entry the residen-
tial telephone numbers of Sarvashri
H. R. Joshi, Kewal Joshi and Jugal
Joshi have #18o been indicated, it
does not follow that they reside at
the same address, viz., No. 32, Netaji
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Subhas Marg. In fact, a reference
to page 207 of the same directory
shows that Shri Haveli Ram Joshi's
residence, which has the same tele-
phone number, is at No. 3, Daryaganj
Delhi-6.

3. There is, therefore, no contra-
diction belween the statement made
by the Minister of State on 24th
February, 1966 and that made by me
on the floor of the House on 24th
March, 1966.

4. In the course of the discussion
on 24th March, 1966, 1 related the
circumstances in which certain raids
had been organised on the office pre-
mises of Messrs. Chaman Lal Bros,
and their associates. In outlining
the alleged irregularities which led
to these raids, 1 referred to certain
exports made by Messrs. Chaman
Lal Bros., for which payment by the
British Company, Messrs. Ironside,
had remained outstanding. I men-
tioned in this connection that a sum
of Rs. 40 lakhs “have been got back”.
As indicated in my answer, this
amount was covered by an arrange-
ment. This was an arrangement
arrived at with the UK. company
and approved by the Reserve Bank
of India under which the U.K. Com-
pany undertook to pay up the full
amount of Rs. 40 lakhs in instal-
ments by June, 1966. In fact, two
instalments amounting to 55,000
have been paid.  Messrs. Chaman
Lal Bros, were also covered by a
guarantee given by the Export Cre-
dit Guarantee Corporation for this
amount. I have been now informed
that after payment of the first two
instalments, the British company
defaulted on the subsequent amounts
due from them. The last amount
on which they have defaulted was in
June. In view of this default, steps
are being taken by the Dena Bank
with whom the Bills were discounted
by Messrs. Chaman Lal Bros., for re-
covery through process of law the
sums due from the British company.
The entorcement Branch is also consi-
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dering steps that may be taken against
Chaman Lal & Co.
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Shri Sachindra Chaudhurl: May I

spggest, Sir, that whatever sugges-
tion is made is addressed to you....

(Interruption). Ity is not parlia-
mentary practice that one Member
should accuse another. I will ask

this to be expunged.
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